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OROEK(Oral)
By Shri S.R.Adige, Vice-Chairman(A)

None for the applicants,

2. We iiave heard Shri Rakesh Tikku, ieanie';..

counsel for the respondents on CP 303/1992 alleoinu

c o n t u ma c i o u s ft o ri - i rno e rne ft t a t i o i'l o f t i')e T r i b u n a 1 "

order dated IS.. 11,. 1992 .in OA 1137/92..

3- By the aforesaid order dated IS,11.J 29:

the respondents had been directed as follows:; -

"(I) We direcd: tfiat the applicants sfiall
1)0 cori tinned to be enoaaed as casual

labourers so lono as tfie respondents need
the siervices of casual labourers and rn

prsferenc:s to their juniors and
outsiders.

(li) In case,, no vacancies exrst in the

Publication Division, the applicant:

should be considered for engagement in
other offices in the hiiri ist. ry of

information & Broadcasting, depending on
the availability of vacancies, They
should also be considei~ed for

regu lar isat ioii in accordance with tire

sc/ieme prepared, as mentioned iii the
iudgement of this Tribunal in Ra.i Kamal 's

C ciflJ.i' ..

i.. .). i ,i j Res Do n d e i'l t s a r e d i i"e c t e d n '01 t o
induct fresh recruit:;. a:s casual jaoourer:;;

througii the ilrnp 1 oymeii t Pxr/'iaiige or
otherwise, overlooking the preferential
claims of tlis applicant;: aiid"

A .. 3 i"i r j. R a k e s (• i 1 i. k k u ft as i r iv i t e d our a 11o r) 11 o •

CO the respondents' reoly, wherein It itas been srate'

chat all the applic.ants are continued to be engaged b-.

:.;he responden ts witri temporary status^ and the.Lr clafrn.
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reciu 1arisat} on also being consj.ciered n

.;>.ccoroance witi'i tlie relevant scherne as oer ti'teic
n

•senior ity in their own turn as and when vacancies

' i" the Lignt of tne a.Dove„ we lio iio't consiclsi'

i t riecessarv to prolong tf")e present CP., but as apT'l icaritr.

.:>.re not present we give liberty to them that upon the it

eguiarisation in terms of the aforesaid order of the

i ' ipunal.. if anv grievance still sui'vives it will be opeii

lo tiiem to seek revival of tiie present CP tiirougf) an MA,

••j . Mean w h i 1 e .. ohr i o .. C oaxena.Ie,ai"ne.g counsel

•invites our attention to the Tribunal'bs order bate'-

15,10.2001 in OA s jo.!./ sriori , ;n wnicn riie 'gr levance of on-.

K<f tiie applicants is that he has been regularised on i

' r om a pr'ospec 11 ve liate in 2000 .anrl not from 1292 i.-'iheri

ills. luiijoi's'. a.I e a,].lf;'ged to have; t'een l egulaj i.'1.011:. l.'Si

ne aforesai.1.! OA 2S31/2')Oi) be listed isefoi'c appropi'iate

'• Jiigjs; bencfi for furtfisn hear 109 on apoi j cant

• ji' levance.. un cnat •laLc idie recoi"ri '.jf tfie prsssent CP rnav

50 r>e iulacs'd bi;
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